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memorandum has been submitted. But
the Chief Minister of Madhya Ffadesh
had written a letter to the Prime
Minister.

(b) to (d). The main points are (i)
additional Central assistance for the
‘State Plan in 1966-67 (ii) assistance
-towards drought relief expendituze. It
has been decided that, while no ad-
ditional Plan assistance ig possible, the
-question of further assistance for
drought relief will be considered early
in the next financial year.

Power Supply to Dethi from Punjab

2376. Shri Rameshwar Tamtia: Win
‘the Minister of Irrigation and Power
'be pleased to state:

(a) whether it is a fact that the
Punjab Government have recently
been approached to reiease more power
to Delhi; and

(b) if so, the reaction of the Punjab
Government thereto?

The Minister of Irrigition and Power
(Shri Fakhruddin Ahmed): (a) Yes.
Punjab Government were approachea
by DESU on 25th February, 1966 for
release of more power to Delhi

(b) The Punjab GovernmcnlL have
agreed that if the supply iy -estricted
on average to 20 MW in thc months
of February and M-rch, 1966, more
power will be made available to Delhl
during the months of April, May 'na
June, 1966,

Master Plan for Supply of! Drinking
Water

2377. Dr. L. M. Singhvi: will the
Minister of Health aud Fauly Plan.
wing be pleased to stale:

(a) whether a mastcr plan to make
drinking water available to all th.
-citizens has been formulated and
adopted: and

(b) if so, when would this basic
necessity be satisfied throughout the
-country?
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The Minister of Health aad Family
Planning (Dr. Sushile Nayar;: (a) and
(b). No such Master Plan has been
prepared.
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12.09 hrs.
RE QUESTION OF PRIVILEGE

Mr. Deputy-Speaker: On the 16th
March, 1066, Shri Ram Sewak Yadav
sought to raise in the House a ques-
tior of privilege regarding the alleged
obstruction of the taxi of Dr. Ram
Manohar Lohia, Member of Parlia-
ment, outside Gate No. 1, Parliament
House, New Delhi when he was going
from the Parliament House, to give
passage to the Prime Minister’s car.

I have made enquiries into the mat-
ter and have been told by the Watch
and Ward Officer, Lok Sabha, that the
Constable on duty while regulating
traffic in the normal oourse had to
give a stop signal to the taxi of Dr.
Lohia as he had already given pass
signal to the traffic coming from the
other side. The driver of Dr. Lohia’s
taxi stopped the taxi. Dr. Lohia came
out of the taxi towardg the constable
on duty and in the meantime the
Prime Minister’s car coming from the
other side (Gate No. 5, Parliament
House) passed by. There was thus no
intention on the part of the police
constable on duty to obstruct the hon.
Member's taxi from proceeding in the
normal course. All that had to be
done to avoid any accident and regu-
late free flow of traffic. There is,
therefore, no question of privilege in-
volved.

To T AR Mfgar (FRamaR):
a7 faags q3 & waw "@ea |

ft Twdwe W (ITEEY)
Wy g8 §9 g &7 F9 Aifed

o T ARYET Wi : 77 fawg
q3 ¢ 1| QAT et o Fr foom &
T ff ) I faod frm &
w1 F ¥ gary Ad g o et
ox @t e ¥ o @ oo



!
6141

WE A FT 3 TE FAT I AT AEAY
&1 wafan w3 wre qE Ty dfad
fs aegfeafa 71 § 1 A5 fT WF
fervrafereT= &7 gom 2197 A4 9T FFAT
ata g 9t i w3 & oAy &Y H @3 9
F AT o A det gt ag wf 9
Iq ¥ az gfom a1 ¥ 37 a0 WY
Jwr wWifs—E gfaw a ¥ e,
tafan f wom w6 gRE 998 "wm
X wrew F faaw #T F gt wH
¥ St fawr & srt o @ A, A
wF & fewr § | @ agt dATY qg
Ioa1 ¢ fr 736 & T & A F
T A ¥ ¢ 72 A {4 F RN
F A ¥ w7 AeEdi ¥ ogrow § W
et s i #1E aeeq waTen TRwTS
FaT &, @ ag F197 & fa=wre
YT AR qET qTANT T &7 6 g
FIT O L. (cowww) L. el
WY R AE 0 fAsAA Fwo. L
(cowe®) . g AT AT TATFT.
(wwawr) . zafow & o @
T TF Jg AR 9 {1 I |

Mr, Deputy-Speaker: Order, order.
‘Let him have his say.

Shri J. B. Kripalani (Amroha): It
is our painful experience that when-
<ve" a member of the Government
pass*s, his car is given precedence
wover other cars and traffic is stopped.

To Tw vy wfgar: & wrr w1
/a9 927 Afara A A 14 97 15
1 AT E AT A TART A9 £ &
fa #fgu aa X a1 .. (wqwwm)
sA T AT AT W A7 A w
WA 14 97 15— 14 7B

“.’he State shall not deny to any
person equality hefore the law or

the equal protection of the laws
‘within the territory of India.”
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I M N am AR g
T ¢ fw
‘No citizen shall, on grounds....

be subject to any disability, liabi-
lity, restriction or condition....”

g, atg | § A ¥ W
R & FIT WS oo iV @ g,
F13 * far tegawa ?

restriction. .

(a) access to shops, public restau-
rants, hotels and places of public en-
tertainment; or

(b) the use of wells, tanks, bathing
ghats, roads and places of public re-

qew § grw AT Y wgr oM
NawFTARTFATTH |, | .

Mr. Deputy-Speaker: Please read
sub-clauses (3) and (4) also.

Dr. Ram Manohar Lobla: I will read
them.

“Nothing in this article shall
prevent the State from making any
special provision for women and
children.”

(vawwre)

¥ & qg frage w7 aean g fw
SET St off TeT A1 AL AT ATH A
o g WTAN # ag W oY AgT
FM | T TET T EAX KT T qTW
A TAS AT O AL § 1 (STwwer)
o a1 asa1 1@ v a8 faRwfawre
® I@ T T qgwE | (Vww)
gt a7z fas® gt €1 Y ag AG
A | va waw qg RN g
T A GTF & FTCWH a0 & A1 o
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[wre 1 waYET W)
g1 =T ZEEr AT w7 qHg K W
®Y grivy Fay &1 gFTw gar g ay
qEg & §AN g7E §, ¥W § oW gAY
& W & w33 99 adfaear ¥
fadt a8 &1 /v 7gt g Wiz )
& qawe g 5 @ we gfaat & et
W tada AR sda 2w X g A
Rt /T afg R, 4% A G wEEwE
8, fET o< gY Il A v w& w7
qgat F1H gar fF agA # W ¥
Y g AR gLy qra sy & FLAT
argat g ag @7 fF @yt o< fomy
gfes wFETE . . .

I wEew & g T !

o TW RAYET wifga : A w7l
(vwerr) .. WX gAY fRT qEd
A% 97 NF TR T A 7@ W
# 9Tg AR (WEwA) | WS T
e Y Y ¢ | AT € axg ¥ Faear
T Z WX I T AR F T qeAr
E T qq @ T i S Wy
TS THREY JTRY qE Gl SR |

. (waww®)
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R § | R fag o270 & age AN
gfere araT @eT 1 FX & AT q@mr g
g TF F g9 q7 AHAT @,
TEF A ¥ om K qg g g v &
HIAT Feieq X T W FH 7T,
¥ THE & gaw wAT § Aqifs
g H@ F 93 ¥ faqg =T q16
& fzay a, gafaq wu Femag g fr
faay @ A% § 918 o ¥ 8
AT N 1 W TR § W g
¥ 9w & 2 dfenl ¥ 73 § 9w W
9T 7g weE & Aoy 332 FT GTE
7, faaga oz s Anfem | S sAEY
gow faar omar & 9+ W sEE 9 #
e a1 faw v arfe 1 zafag
© @ v & oF A1 Sfew amy
wrarEA & g & T i 1€ o W7
T AT T, TR, FRA AL A FAT
= grawifas gar & TR ¥ ageg) F
wvg # favg T s@1 Wifgg W)
R, g A & oo Wt ek
1 faar &%, sa® I’ & §¥q @
arfeg WK &t o wgFT fF @@
fEHqC ¥ gaw fear & sawr a@t atw
& =fen | s giaT i g gat
g TH JTAA Y g7 FHE w3 3T

Dr. L. M. Singhvi (Jodhpur): Mr.

Deputy-Speaker it is not a trivial or
a petty matter ag it might appear to be,
Some three years ago I had faced a
similar experience and I happened to
write it in our complaint book and
also wrote to the then Prime Minister,
Shri Jawaharlal Nehru, about this. The
most ill-mannered, offensive and un-
balanced attitude that the police takes
when ministerial cars happen to pass
is an affront to our democracy and
our democratic values. The late Prime
Minister had the goodness to write to
me expressing disapproval of this
practicc and had the goodness to ex-
press his regret to me.

I would submit also to you that this
is done under specific instructions,

gfy 1 oo & ot wiefew Ear
weEl § a1 g F foaaa dwe §
I aF a1 fgarzy o § fv e
FAXT qT AGET AN AT § HHT
FA §, 7 TYE WeE WAA AW ST
3 § e & s 9 gt wee R,
IR AL FT QAL v ww
gH & a9 FTA GHTT T
ST} WYX qTT F AT AT G, TR
auAY Wt &Y, 91 N wE W, TE
FT1 ¥ | gafau g € g anar §
s oY oY FTETQ AT E IR THEET
g2 fF gt a8 o9 7% § ag waw &
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whether they are oral or written
Therefore, this is g matter which this
House must take cognisance of. I have
the greatest respect for the present
Prime Minister and for all Prime
Ministers. We must give precedence
and respect, but the manner in which
the police acts on sighting a ministe-
rial car or the Prime Minister's car
is really most improper and it gives
the lie to the democratic values which
we proclaim at the top of our voices.
I think it is a very serious matter.

1 hope the Prime Minister herself
would make the position clear. When
‘we say this, we do not mean any dis-
respect to her by any stretch of ima-
.gination,

Shri Ranga (Chittoor): I agree with
what Dr. Singhvi had just now said.
‘We are all in favour of protecting the
security and the status of our Minis-
ters. It does not matter which parti-
‘cular person happens to be the Prime
Minister or a Minister. We have to see
that their security, the security of
person and possession, is properly
safeguarded. Therefore, let there be
special steps taken by the  special
police who go by their patrol cars and
s0 on. But why should the other cars
be specially directed not to ply this
way or that way for on. or two minu-
tes only in order to provide direct
access.to and fro, to the cars of these
Ministers? That is a thing which s
not satisfactory and which is unneces-
sary. Specially, in the precincts of
‘Parliament, the other Members also—
after a'l the Ministers are also the
Members of Parliament—move about
in the performance of their duties. I
do not see any reason why their pas-
sage, to and fro, should be obstructed
‘only in order to provide direct access,
without any intervention at all, with-
-out even a seconds delay, for the cars
-of the Ministers and even of the Prime
Minister.

I would like to make an appeal to
the present Prime Minister that it
would be graceful for her to disavow
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any such necessity and to say that,
apart from' security, no other special
consideration would be needed by her
or by any other Minister.

8hri H. N. Mukerjee (Calcutta Cen-
tral): It is a good thing that this
matter has come up ... (Interrup-
tion).

Shri A, P. Sharma (Buxar):
long will this discussion go on?

Shri H. N. Mukerjee: It is a good
thing that this matter hag come up
and, I think, the Chair perhaps can
take some steps in regard to this mat-
ter. We are all conscious that certain
People in the country require security.
But there is no reason why certain
practices which were quite appropriate
in the old days should continue. It
is very important that in the precincts
of Parliament, Members of Parliament
are also treated with a certain amount
of consideration which is due not to
them personally but because they
move about for the performance of
their duty. The security police or who-
ever the other people are concerned
are often seen to we rather discour-
teous in their attitude towards Mem-
bers of Parliament while they have a
deference for Ministers and others.
We have no animus against Ministers
as such. On the contrary, we desire
that they may have every opportunity
of moving about smoothly. But the
kind of security arrangement which is
made in this country is redolent of
the old memory of the impecialist
days. In cities like Calcutta, for ins-
tancetraffic is stopped for two or
three hours on end because some
dignitary has to pass through one of
the arterial routes of the city and in
Delhi also, where Membcrs of Parlia-
ment have to move about, there is
some kind of impediment. This mat-
ter should be seriously considered by
the Government, together with the
Chair, so that some way out can be
found.

Shri U. M. Trivedi (Mandsaur)
Deputy-Speaker, Sir...

Shri Tyagi (Dehra Dun): Why have
a long discussion?

How

Mr.
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Shri Karni Singhji (Bikaner): 1
would also like to say something, Sir.

MARCH

Shri Sheo Narain (Bansi): Have we
no right to say anything? Even during
the Question Hour, they have got the
right to put questions. Have we no
right to say anything..(Interruptions)

Mr, Deputy-Speaker:
please sit down.

Order, order;

Shri U. M. Trivedi: The point that
has been raised by my friend Dr.
Singhvi is the most important point
for the purpose of coming to a proper
conclusion regarding the mode of con-
duct towards Members of Parliament.
It is not merely the question of a Mi-
nister passing through and having a
precedence on account of, gg my fri-
end Mr. Ranga put it—we do realise
that—security reasons. But it is not
proper that a car of a Member may
be stopped and the car of a Minister
may be allowed to pass. We do
not grumble against that. But
what we do grumble against is the
attitude of the police officers and the
officials; in fact, I do not limit this
only to the police officers; it is the at-
titude of cvery officer over whom the
Home Ministry has got control; it is
those officers who misbehave with the
Members of Parliament from one
place to another; this is the ordinary
experience that we have. At least so
far as the Union Ministers are con-
cerned, I have got very great regard
for the Ministers here and most of
them have similarly responded to the
regard that I have shown to
them and they have shown equal-

ly good regard towards me. But
I find that the regard shown in
the States is a regard of hate

and contempt, and they go on poking
the small officers and the small SDO’s,
the ADM’s and the small commisio-
ners and the police officers and the
SPs and sub-inspectors to insult
Members; every opportunity is being
taken by them for this purpose, even
by the chowkidar. Very recently,
there was one such instance when Shri
Kapur Singh was pulled out while he
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was getting into the Willingdon Hos-
pital. It is this type of thing which
requires to be looked into. Some spe-
cific instructions must be sent down
by the Home Ministry to the officers.
concerned and they must be told that
insult to Members of Parliament is an
insult to the sovereign body of this
country.

Shri Hem Barua (Gauhati): I
agree with what Dr. L. M. Singhvi has
said and it has been very cogently put
by Acharya Kripalani also, Security
must be ensured for the Prime Minis-
ter but that must not be carried to
the extent of insulting Members of
Parliament when they come here to
the Parliament House to discharge
their own duties. In many European
countries the Prime Minister is seen
to move in a bus or on a bicycle. Even
Mr. Harold Wilson is seen to move in
a tube train and all that. In spite of
that, what do we find here?

Here, may I say one thing? My
own experience is this. One day I was
coming to the Parliament in a taxi.
My taxi was stopped here by a police-
man for no reason; I became so angry
and I ran out of the car and I was
about to throttle him, that is, that
police officer......

Shri Karni Singhji: That would have
created new problems.

Shri Hem Barua: I was on the point
of doing it, because he had no business
to stop the car. No Prime Minister
and no Minister was moving that way;
even if the Prime Minister or any Mi-
nister was moving that way, he had'
no business to stop it.

So, I would submit that you should
instruct the policemen or ask the Home
Minister to instruct the policemen not
to interfcre with the legitimate acti-
vities of Members of Parliament, and
to tell them that Members of Parlia-
ment should not be stopped. Why
should the traffic be stopped?

Shri Karni Singhji: I fully support
what my hon. friend Dr. Ram Mano-
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har Lohia has said, because I have
had the same experience myself. I
consider that in a free country it is
highly undemocratic that the Mem-
bers of Parliament and their vehicles
or cars on their way to Parliament
should be stopped. I wish to appeal to
the Prime Minister that at least on her
way to Parliament she should give up

this red carpet treatment, because
after all, we are all equals here.

Shri Harl Vishou Kamath (Hos-
hangabad): Her father did it. He
gave it up.

Shri Bhagwat Jha Azad (Bha-
galpur): May I submit that the

question before the House was a very
limited one, namely the question of
privilege? You have said in reply to
that that the traffic men there regulate
the traffic when they see it, and they
do so just to avoid any clash.

Three points have been urged here.
Dr. Ram Manohar Lohia has mention-
ed three points. The first is that road
communication is a right for every-
body and it should be left uninter-
rupted. The second is that there
should be no discrimination between
the Members of the House and the
third is that the policemen on duty
should be warned to be careful about
their duties.

None of us would question the three
cardinal principles that he has laid
down in this House. We agree with
him that road is for all. As regards
the third point in regard to the police-
men, I would submit that sometimes
they stop me, and sometime they stop
others, and they do so as not to allow
any clash to be there at the traffic
square. That is one important point
that we should remember.

As regards the point that when Mi-
nisters go their cars arc given pre-
cedence and the cars of others held up,
I may De excused in saying that we
are arrogating too much importance
to ourselves, in the sense that every
constable does not know all the Mi-
nisters and all the Members of Parlia-
ment so a8 to see that the Minister'’s
car is allowed to pass and the Mem-

PHALGUNA 26, 1887 (SAKA)
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ber's stopped. 1 am sure if that poor
constable who stopped Shri Hem
Barua's taxi had known that it was
Shri Hem Barua who was passing,
he would certainly not have stopped
him.

I would only say that the general
traffic rules and Government's inten-
tion and interpretation of these should
be taken into account. The red signals
which are flashed do not permit a
Minister to go forward in disregard of
that. The traffic rules are meant to.
regulate traffic irrespective of the per-
sonality of the occupants of the pas-
sing cars. At a particular point at a
particular time, a Minister’s car may
be stopped and at other times other-
cars may have to wait on seeing the
red signal. So far as the traffic rules
are concerned, they are intended only
to avoid clashes. I think this view
will be supported by all Members and
by Government too.

On the specific issue raised, as you
have said in your ruling.......

An hon. Member: There is no ruling
given.

Shri Bhagwat Jha Azad: All right.

You have already said that there is
no privilege involved because the tra-
fiic policemen at the Parliament House
gate regulate the traffic to avoid
clash. Naturally when the Prime Mi-
nister's car goes first because there is
a lot of traffic and some Member’s car
is stopped, there is no question of dis-
crimination against the Parliament
Members as such.

Mr. Deputy-Speaker: Has Govern-
ment anything to say?

The Prime Minister and Minister of
Atomic Energy (Shrimati Indira
Gandhi): 1 did not hear the beginning
of this di i unfortunately. ...

Shri 8. M. Banerjee:
is most unfortunate.

(Kanpur): It
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ot ar (feare) © wuT wely oY
FY T Y quE § TTo TR AAET Afgar
Y T HY T 747 |
I WP . AARE qEA
&3 g W g |

Shrimati Indira Gandhi: I have ga-
‘thered as much.

As far as I am concerned. I am the
least bothered about pomp, ceremony
or any kind of special provisions as
-an individual. I do feel, however, that
.the position of the Prime Minister of
India should be regarded as something
special. It is not a question of one
individual as Prime Minister; it applies
.to all Prime Ministers.

It is true that in some countries
wmothing special is done, but in the ma-
Jority of countries, there are very spe-

cial traffic regulations, escort, pilot,
cars and so on.
Shri Hem Barua: Only in under-

-developed countries.

Shrimatl Imdira Gandhi: No—I am
‘sorry—even in the others.

Shri Hem Baruna: No, no.

Mo M wAET Sfgan : STl F
T K XY AAY AT F, A gE
e wgr w7 @ )

An hon. Member: Not in Sweden.

Shrimat! Indira Gandhi: It is in
.America, because I have been there
~with some Presidents........

o W wAgT Afgan : Ay |

73 SR @ SwEr €

ot Ay fom@ ({AT) @ ouly HaA
&t § 1w o Arwr A G S
are A T ) i AR, g o Ay
qarg
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Shrimati Indira Gandhi: There is no
President in UK.

Wro T AT Wifigan : 7z Tt

ot T aQrzar !

Shrimati Indira Gandhi: It is a ques-
tion of deciding whether the Prime
Minister should have a special status
or not. My view is that the Prime Mi-
nister should have, specially because
of various other conditions of traffic
and so on in India.

But as far as the other point, about
rudeness, is concerned, I am fully in
agreement with the hon. Member that
it should not be permitted, and every
effort should be made to see that (a)
there is no rudeness shown and (b)
there is no inconvenience caused. I am
sorry to hear that a Member had to
wait for two hours; I had never heard
of it before. If they have to wait,
it should be the minimum possible
wait.

One thing more. You might perhaps
have heard that this rule of stopping
the traffic for the Prime Minister’s car
to pass applies only when the car
comes into view; the traffic is not
stopped beforehand. And it does not
apply to other Ministers. It is only
for the Prime Minister.

Dr. L. M. Singhvi: The only pro-
blem is that they are rude; the cons-
tables go hay-wire on sighting the
Prime Minister’s car.

A TRATE TRY : JINTH TEIRT,

¥ oF frae ga dAfad
Mr. Deputy-Speaker: Order,

No, please sit down.

»} TRATE TIT ; IITEAR AGT,
® o faae & frdgr < 2ar g+ #3
fadrarfas & Fewwq & Atfeq fam
|

order.

oY few® qewme (FEEAYR) -
ITISTR HICY, T SEATC AT §IEA,
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oY qrgw, & AW & § 1 x| fag W 'rhM:' D_ﬂ't“!!-swken No more now.
am Y Ao | at point is over. Please sit down.

Mr. Deputy-Speaker: I have heard
the Members. I have heard Dr. Lohia.
All the three principles enunciated by
him are accepted. All Members of
Parliament are equal. The roads are
free in India, but the trafic police R
have got a duty to perform, they have ﬁ'l’i’lﬂ‘(u’g TTT FEA AT HT Wi EHTT
to prevent accidents. The statement gt | gg 1% awr &, frad ga awaw
says that he had already given clear g '

o T AL Wifigay : warA Ha)
T wg } 5 qam AN W oF fady
o &1 & ag Tigan g fe g3 e anr
¥ fagra § svuar wd, semar

%o the other gide. The Prime Minister
of India should be given some consi-
deration,
privilege.
sion.

I uphold my earlier deci-

ot Ay ford : guTemw W,
39 fggrat &1 gat A ¥ 79 qrT § 4

Y TrREe qTEY ¢ JITER WE IR,
g wY amm @ ga wfad)
qradr gIew A Wy eene famn
R va w1 FFw few oo wr
% 75 ¢ f& & g oF AW
gEET & FATT & @NFI HIA 4T
A

IAETW WY : WTET, ATET |
FAAE w5 33 510 |

it TreEE arew : wT AT A
A | AT A W warg frar g
| ¥ JIA qTAA(Q AT F CE 9T
fear 7Y 3w gfes & o7 g @y
fear | ww fem & qETA & @FER
*41 ? gw fag faanfas w7 #
gt F0 ¥ foq 9g OF 998 qme
T AT & | WY KT AE GHAT FAT
g WAAT gaE qaAauET 6T
@ § @1 ¥fws gf w1 aew § o7

e & T g

it fewer ety : IqTere 7434,
T/ AT ¥ g WATH W G G A5
£

2839 (Ai) LSD—5.

So, there is no question of

Mr. Deputy-Speaker: I have disal-
lowed it. Please sit down

12.38 hrs.

OPINION ON BILL

Shri A. S. Salgal (Janjgir): I beg to
lay on the Table Paper No. I to the
Bill to provide for the better admini-
stration of Sikh Gurdwaras situated in
different States of Indian Union and
for inquiries into matters connected
therewith which was circulated for the
purpose of eliciting opinion thereon
by the direction of the House on the
3rd September, 1965.

1238} hrs. .

MESSA';E FROM RAJYA SABHA

Becretary: Sir, I have to report the
following Message received from the
Secretary of Rajya Sabha:

“In accordance with the provi-
sions of rule 127 of the Rules of
Procedure and Conduct of Busi-
ness in the Rajya Sabha, I em
directed to inform the Lok Sabha
that the Rajya Sabha, at its sitt-
ing held on the 15th March, 1966,
agreed without any amendment to
the Imports and Exports (Control)
Amendment Bill, 1066, which was
passed by the Lok Sabha at its
sitting held on the 10th March,
1966.”





